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HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD
(Speciat Original Jurisdiction)

TUESDAY, THE THIRTIETH DAY OF DECEMBER
TWO THOUSAND AND TWENTY FIVE

PRESENT

THE HONOUne'eLe THE CHTEF JUSTTCE APARESH KUMAn SiruCH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT NO: 39911 oF 2025

Between

AND
1

Pathloth Lavanya,, Proprietress of M/ s Sri Venkateshwara Enterprises, 13-

21314, Nagarjuria Colony, Tupran, Nledak, Telangana-502334.

...PETITIONER

The Superintendent of Central Tax,, Siddipet_CGST Rg1ge, M.edchal CGST
Divisior-i, First Floor, 18-19-2511, BJR Circle, Siddipet BJR, Telangana
502103.

2. Union of lndia, Represented by its Secretary, Department of Revenue,
Ministry of Finance, North Block, New Delhi- 110001.

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a Writ or order or direction particularly one in the nature of Writ

of Mandamus setting aside the Order for Cancellation of Registration passed by

the first respondent in Form GST REG - 19, vide Ref. No. 2A360724025934C,

dated 12toll2O24 as arbitrary, illegal, contrary to the provisions of the CGST Act,

20171 TGST Act 2017, and contrary to the Judicial pronouncements of this

Honourable Court on the.self-same subject and violation of Article 19(1Xg).of ,the

Constitution of lndia.

lA NO: 1OF 2025

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to

suspend the operation of the Order for Cancellation of Registration passed by the



first respondent in Form GST REG - 19, vide Ref. No. 2A360724025934C, dated

1210712024, Pending disposal of the Writ Petition.

Counsel for the Petitioner : SRI PUPPALA BHARATH NANDAN

Counsel for the Respondent No.1:SRl DOMINIC FERNANDES, Sr.SC FOR CBIC

Counsel for the Respondent No.2 : SRI N.BHUJANGA RAO,
Dy.Solicitor General Of lndia

The Court made the following: ORDER



IN THE HIGH COURT FOR THE STATE OF TELANGANA

AT HYDER,ABAD

THE HON'BLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH

AND

THE HON'BLE SRI JUSTICE G.M.MOHTUDDTN

WRIT PETITIO No.399ll of 2025

Dated:30.12.2025

Between:

Pathloth Lavanya

Petitioner
and

The Superintendent of Central Tax, Siddipet CGS'l'ltange,
Medchal CGST Division, First. Floor, l8-19-2511, BJR Circle,
Siddipet BJR, Telangana - 502 103,

and another.

...Respondents

ORDER:

Learned counsel Sri P.Bharath Nandan appears for the petitioner

Sri Dominic Fernandes, learned Senior Standing Counsel for

Central Board of lndirect Taxes and Custolns, appears lbr respondent

No.1.

2. The Goods and Services Tax (GST) Registration Certificate of

the petitioner bearing No.36AQTPL5060ClZR was cancelled vide

Order for Cancellation of Registration passed in Form GST REG-19

)
J

dated 12.07.2024 for non-filing of returns for a consecutive period of'six



2

months. Now, it is time-barred to prefer an appeal by the petitioner

against the order of cancellation of GST Registration Certificate.

Therefore, the petitioner has filed the instant writ petition for revocation

of cancellation of GST Registration Certificate.

3. Learned counsel for the petitioner submits that there are no

Goods and Services Tax dues left to be paid by the petitioner. It is

submitted that non-filing of returns was for the reason that the

accountant of the petitioner had not filed returns on the bona firle

impression that the petitioner had no business during the relevanr tax

period and there \vas no intentional delay. Though the petitioner has

sought to file an application for revocation of cancellation of GST

Registration Certificate, the GST portal does not permit the petitioner as

being beyond the time limit prescribed for submission. Therefore. the

petitioner prays that respondent No.l may be directed to entertain the

petitioner's application manually and take a decision thereupon in

accordance with larv.

4. Learned senior Standing counsel appearing for respondent No.l

submits that he does not have instruction on the assertion that no

outstanding dues remain against the petitioner. He, however, submits

that the apparent reason for cancellation of GST Registration Certificate
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was on account of non-filing of returns for the consecutive period of six

months.

5. Having regard to the aforesaid facts and circumstances and also

taking note of the fact that the GST registration certif,rcate of the

petitioner was cancelled on account of non-filing of returns for the

consecutive period of six months, if the petitioner approachcs the

competent authority within a period of one week from today for

submission of application fbr revocation of cancellation of GST

Registration Certificate in physical florm, the courpetcnt authority r'r'ould

entertain it and take a decision thereupon in accordance rvith larv u'ithin

a period of three weeks thereafter.

6. The instant writ petition is accordingly disposed ot-. I'here shall

be no order as to costs.

Miscellaneous applications, if any pending, shall stand closed.

SD/.U. SUDHA
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To, OFFICER

1.

BS

The Superintendent glC.e_ntrql Tax, Siddipet
Ply9i9n, First Ftoor , 1l:19_isj1, Eji Circle,s02103.

CGST lMedchal CGST
Siddipet , Telangana

2. 
I:i,:E?j:tift"r_"E3llp?it"oroT:*nue, union of rndia, Ministry of Finance,

3. one cc to SRr puppALA BHARATH NANDAN, Advocate. topucl4' one CC to SRI DoMlNlC FERNANDES, Senior Standing Counsel for cBtC.loPUcl
5' one cc to sRr N.BHUJANGA RAo.,,Deputy soricitor G,enerar of rndia, Highcourt for the State orredngai,iriAvo.Io6r;:lopucr"""'q': v'| 

"'!\'.,or

6. Two CD Copies.
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HIGH COURT

DATED:30/1 212025

ORDER

WP.No.3991 1 of 2025

DISPOSING OF THE WRIT PETITION
WITHOUT COSTS
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